| TEM NO. 204 COURT NO 1 SECTION I Il A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

REFERENCE NO 1 OF 2008 U'S 17 (1)OF RIGHT TO | NFORVATI ON
ACT, 2005

IN RFO SR JUSTI CE MOHD. ASGAR KHAN, U. P.
(with office report)
(for final disposal)

W TH C. A. NO. 6716/ 2008

(Wth appln.(s) for exenmption from filing c/c of the
i mpugned judgnent and intervention and office report)

(for final disposal)

Date: 11/09/2009 These nattes were called on for hearing
t oday.
CORAM
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE P. SATHASI VAM
Petitioner in person
For State of U. P. M . Gunnam Venkat eswar a Rao, Adv.

For UA M . Sat yakam Adv.
for M.B.Krishna Prasad, Adv.

M . Lakshm Raman Si ngh, Adv.
Respondent in person

Upon hearing counsel, the Court made the
fol | ow ng:

ORDER
Ei ght weeks tine is granted for Union of India for

filing its statenent.

(G V. Ranana) (Usha Shar na)
Court WMaster Court WMaster



